IN THE CENIRAL ADMINISTRATIVE TRIBUMAL,
JAIPUK BENCH, JAIPR

*kk
Date of erders 28-2-1996
OA Ne,138/96
et Ram ax Hiri Mam .. Applicante
Versus
Unien of Iniia @md Others oo Respomients

Mr, Karanpal Simgh, Ceumtel fer the Applicints
CQRAPIS

HON' BLE Mt. GOPAL KRISHNA, VICE CHAIRMAN

HON'BLE ME. O,P.SHARMA, ADMINISTRATIVE MEMBER

ORDER

PER HON' BLE MK, Go_;a‘sL KRISHMA, VICE CHAIRVAN

Applicints Het Ram ayd Hari Ram hive filed
this applicitien under Seetier 19 ef the Admimistrative
Tribumls Act, 1985, priying fer @ directien te the
respormients te c3ll them fer imterview fer the pest
of requlir Werlkmap/Safaiwdld apd centider them fer
“Preintment te the s3id pect.
2, We hiave hedrd the 163;?!#& ceunsel fer the 3pplicants,
3. ;‘A'ppl_ic-'_int Ne.1 Met Ram was appeinted in August, 1989
in the effice of 5.D.0. Telephenes, Alwar as a
Cﬂsull Empleyee. A;pl_igi_nt N‘,-Q,' Hari Ram 31se werked
:r.m Aygust, 198° te Oqtt'obei:._ 1990, The ¥pplicSsts hive
chillenged the erder dated 1-11-95 issued by the
Divisiendl Emgimeer (Mministritien), Alwir, whereby
they were excluded frem centideritien, Whereas the
ether Cisudl Empleyees Whgl  hid werked upte 1985 er
1988 have Bean cilled for t’he interview, I{'«.’, ;# ajlse
stated thit the mdmes of the applicdats Wefg net

spensered by the Empleymest Exchemge.

4, The m2in cententien ef the applicamts is that

Cilguii the icf.io_'n ef the 'rasg:onignﬁs in pqt’i aon;\#:lg-{igg
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them for iaterview is im fligrint vielatien ef

Sectien 25 H of the Imdustridl Disputes Act, 1947,
1€ 45 31se cestesded thit the previsiens ef the

Industridl Disputes Act, 1947 were net cemplied

With sy the resperdents im @ fair minmer.

5. It has been 13id deWn in the cise of A Mdmivilley
3nd others Vs, C.P.W.D, 3pd Telecem reperted in
1990(3) SLJ (CAT)544 that the Administritive

Tribundls are nofsu]_‘bsﬁiﬁgzﬁ_e?_ fer the autherities
censtituted usler/imdustrial Disputes Act am hence
they de net exereise cenenrremt jurisdictien with
these dutherities im regird te mitters cevered by
tht Aet, Hence 311 nAtters ever which the Labeur
Court er the Todustrisl Tribunal er other autherities
asder that Act had jurisdictien de net autenatieally
P??!F? 9@:#9‘ in the Administrative Tribusdls fer
ddjudicitien 4md 2m applicint seeking 3 relief umder
the Industrial Disputes Act must erdimirily exhiust
the remeiies availible umder the Act, Appirently

the i;ppl_;icar,gts i'ic_‘_e :'are‘ok_i_ng re;ief u&ie_"f]r“_ tﬁe; I_:n‘iva&&ti‘i
Disputes Act, 1947 and iaview of the abeve facts,

the present a?pl.igaﬁiqp is net me .h.'t?il‘ble' voteie
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Administrative Membet Viee-Chairmin



